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RAlUI DESAO: (a) to (e). A Statement is 
laid on the Table of the Ho.....,. [Placed in 
Library. See. No. L T·2706/68). 

(d) The State Government have indicated 
that the implementation of the Agricultural 
Income·tax Act has been kept in abeyance 
in view of the additional toll being levied by 
the State Government on the carriage of 
fruit by vehicles from orchards in the State. 

(e) Since this item of taxation falls within 
the State List in the Constitution, the matter 
is for the State Governments to consider. 

Import of Scoth Whisky Branded as "Produce 
of Nepal" and S,.uggiInR of Goods from 

Nepal 

4538. SHRI BABURAO PATEL: Will 
the Minister of FINANCE be pleased to 
state: 

(a) the quantity and value of Scotch whisky 
branded as "Produce of Nepal" which is 
allowed to be brought and sold in India 
without payment of Excise Duty annually 
during the last three years; 

(b) the quantily and value of foreign made 
goods such a~ fountain pen!;, wrist watches. 
transistors, blades, cameras, rcfrigemtors, 
sugar, clc. smuggled into India every year 
from Nepal; and 

(c) Ihe reasons as to why the treaty helween 
India and Nepal, which prohibits Ihe import 
of goods manufactured in a third country. 
is not enforced by Nepal? 

THE DEPUTY PRIME MINISTER '" 
MINISTER OF FINANCE (SHRI MO· 
RARJI DESAI): (a) Whisky, gin and 
rum manufactured in Nepal arc allowed to 
be imported on payment of additional duty 
at the rate of Rs. 13/· per bulk litre. The 
quantity and value of such imports are as 
follo",,:-

Year Quantity in 
bulk litr ... 

Value 

1966 nil 
1967 5,580 
1\168 (upto end 1,12,948 

of October) 

nil 
R.. 1.92 Iakhs 
R •. 15.S9 Iakbs 

(b) It is not poaible to state pru:;.cly the 
quantity I11III value or fomllll made IQOds 
.... \IIIkd from Nepal inlo India. """"""', 
the value or IeIzwa or sucb I<JOds durin. the 
!at two,.n ... under:-

Year 

1966 
1967 
1\168 (upto Sep!. 1968) 

Value of Seizures 

RI. 3.21 Iakh, 
RB. 5.87 Iakhs 
Rs. 15.14 lakhs. 

(c) Durinl the trade talks the coo~ratlon 
of H MG of Nepal was SQuabt for Prcventilll 
divelliion of third country &ODds into India. 
His Majesty's Government of Nepal have 
agreed to extend cooperation to the Govern-
ment of India in this re .. rd. 

VO .... Housb.. ProJert smem. In MJrdllya 
Pndesh 

4539. SHRI BABURAO PATEL: Will 
the Minister of WORKS, HOUSING AND 
SUPPLY be pleased to state: 

<a) the number of villaaes In Madhya 
Pradesh where the Villase Hou.lnl Project 
Scheme introduced in 1957 has been imple-
mented; 

(b) the amount of loans liven for the 
above purpose to Madhya PradC5h from 
1957 to 1968. year·wh,,:; 

(e) the salient detail. of the !!Cheme and 
the manner in which the loans arc liven and 
the amount spent; 

(d) whether the selection of the village" 
is made by lhe State or by the Central 
Government; and 

(e) the checks which arc impaoed by 
Government to !ICe that the loans are used 
for proper purpooe? 

THE DEPUTY MINISTER ·IN THE 
MINISTRY OF WORKS. HOUSfNG AND 
SUPPLY (SHRIIQBAL SINGH): (a) The 
Scheme was Introduced in Madhya Pndeoh 
in 1958·59. Accord in, to the pro ...... 
reports received from the State Govern. 
ment upto end of March, 1\168, the Scheme 
was bein,lmplemented In 101 viii .... 

(b) Central assistance in the form of loan 
and arant is drawn by the State Govern. 
ments every year on the basi. of expendi-
ture reponed by t'-' IUbject to the Plan 
outlay approved for the year. The year· 
witte details or Central .... _ aJ'-Ied 
to and drawn by the G~ment of 
Madhya Pradesh .rc aiven in the statement 
laid on the Table of the HOUle. 'I"a"" 
III Uiwtuy. SH No. LT-2707(6IJ. 

(el loaM are liven to villa..".. or their 
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cooperatives for construction of new houses 
or for improvement of existing alles, to the 
extent of 80% of the cost of a house, subject 
to a maximum of Rs. 3,000. Loans are not 
to be granted to persons who intend to 
construct houses likely to cost more than 
Rs. 5,000 per house. The loans with interest 
are recoverable in easy instalments spread 
over a period of 20 years. As security for 
the loan, the borrowers are required to 
mortgage the land and the house or to 
give some other form of security acceptable 
to the State Government. The loan is disb-
ursed in instalments related to the stage 
of construction. The State Governments 
are competent to frame detailed rules for 
implementation of the Seheme. 

The Seheme also envisages:-
(i) 100% Central grant to State Go-

vernments for provision of house-
sites to landless agricultural 
workers and laying of streets and 
drains in the selected villages; and 

(ii) technical assistance and guidanoe 
to villagers and local authorities 
in the preparation of layout plans, 
designs of houses and actual con<-
truction of houses, through State 
Rural Housing Cells. 50~{. of the 
cost of pay and allowances of the 
staff of the Cells is met from 
Central grants. 

(d) By the State Government; 
(e) The Village Housing Project< Scheme 

i. a State Plan Seheme. The State Govern-
ments are competent to frame detailed rules 
for implementation of the Scheme. They are 
also responsible for the repayment of the 
Central loans. The Scheme being in the 
State Sector, the Central Government are 
not in a position to impose any compulsion 
on the States to ensure that all the Central 
assistance allocated to the latter under the 
Seheme is utilised for the purposes of the 
Scheme, 
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